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duty, or within six months from the
date of finalisation of assessment where
the goods where assessed to duty provi-
sionally. Refund of duty is granted only
if the claims are filed within the statu-
tory time limit, But this takes some
time. The grant of refund has no relat-
jonship with the sale of goods in the
market, as duty is refundable wherever
it has been charged in excess of the rate
prescribed under the law. The sale
price does not reflect the duty element
separately.

(c) and (d) In view of (a) and (b)
above the question does not areise,

Spurt in Capital Market As A Resalt of
Floatation of Leasing Companies

4765. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased
to state :

(a) whether there has lately been a
spurt in the Indian Capital market by
the floatation of leasing companies;

(b) if so, the check being exercised
by Goverament or the Reserve Barnk of
India over the leasing and financial
aclivities of these Companies, their
proper atilisation of the deposits
réceived by them particularly in case of
such companies floated by MRTP Com-
panies; a:id_

(¢) if not, the reasons therefor ?

THE MINISTER OF FINANACE
(SHRI PRANAB MUKHERIJEE) : (a)
During the period Ist April, 1984 to 3Ist
July, 1984 twenty six companies having
object, INTER ALIA, Ieasing were given
approvals under the Capital Issues
(Control) Act, for issue of share capital
and debentures amounting to Rs. 44.22
crores as against Rs. 60.56 c-ores of
‘thirty five companies during the finan-
cial year 1983-84

_(b) and (c) The Reserve Bank of
India has ‘laid down rules regarding
public deposits to be taken by leasing
companies Reserve Bank of India in also
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proposing to issue guidelines to commer-
cial banks under the Banking Regulat-

~ton Act in regard’ 1o bank finance to
leasing companies.
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Construction of New Defence Colony at
Cod, Chhecoki, AHahabad

4767. SHRI DAYA RAM
SHAKYA : Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
9059 datcd 27 April, 1984 rcgarding
construction of new Defence Colony at
C. 0. D.  Chheocli. Allahabad and
state:

(a) whether Government  have
committed that an estimated cost of
Rs, 57.99 lakhs has been approved in
February, 1984 for conStruction of
married accommodation for Defence
Civilians at Allahabad on “§tation basis;
and





